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the Sccretary - General § of Rajya
Sabha :—

(i} “In accordance with the pro-
visions of sub-rule (6) of rule
186 of the Rules of Procedurc
and Conduct of Business in
the Rajya Sabha, I am directed
to return hercwith the Appro-
priaion (No. 4) Bill, 197y,
which was by the Lok
Sabha at_its sitling beld om
the 14th December, 1977, and
transmitted to the Rajya Sabha
for its recommendations and
to statc that this House bas ne
recommendations to make e
the Lok Sabha in regard te
the said Bill.”

(i7) *'In accordance with the pro-
visions of rule 111 of the Rules
of Procedurc and Conduct of
Business in the Rajva Sabha,
I am directed to encloac & copy
of the Children (Amendment)
Bill, 1977, which bas been
by thc Rajya Sabha at ins
sitting held on the 19th Decems-
ber, 1977."

CHILDREN (AMENDMENT) BILL
As pAstED BY RAJva Sasma

SECRETARY : Sir, 1 lay on the
Table of the House the Children (Amend-
ment) Bill, 1977, as passed by Rajya
Sabhe.

13 10 hrs.

COMMITTER ON PAPERS LAID
ON THE

Seconp Report

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : [ beg to present the Second
Report of the Committce on Papers
Laid on the Table.

33 11 hrs.
PUBLIC ACCOUNTS COMMITTEE

aND, 18TH, 21sT, 24TH, 31ST. I3RD,
36TH, 41%T, 42ND, 47TH, AND 50TH
ReporTs

SHRI C. M STEPHHEN (Idukki) :
1 beg to present the following Reporu
of the Pu e Accounts Conynmce

1) Second Report on paragraphs
o 9 and 10 of the Report of ‘the
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(2)

(3)

)
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(6)
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Comptroller and Auditor General
of India for the year 1974-75.
Union Government (Defenec Ser-
vices).

Eighteenth Report on Supple-
mentary R?on of the Comptro-
Uer Gme of
India for the year 197§-7.
Union Government (Civil' rseht
ting to Road Development in
Fourth Plan.

Twenty-first Reporton nguph
3t of the Report of LE:I
troller and Auditor General of
India for the ycar 1974-75.
Union  Government il)
relating to Rescttlement  of
Ex-Servicemen near Scijoss.

Twenty-fourth Report on Pars-
graphs relating to Railway Ex-
penditure included in the R:

of the Comptroller and Audi
General of Iodia for the yur
lgﬁlﬂs, Union  Government
{Railway}.

Thirty-first Report on  Action

taken by Goverument on the

recommendations of the -

mmce conumed in their Two
and Fourth Report

(F.m: Lok Slbln) rcllung to
ol

Exchange.

Thirty-third Report on para-
graph 33 of the Report of the
Comptroller and Auditor Genersl
of India for the year 1974-75.
Union  Government  (Civil)
relating to Haldia Dock Project.

Thirty-sixth Report .on Action
Taken by Government on the
recommendations of the Comni-

ttee contained in their Hundred
and Fiftv-cighth Report (Fifth
Lok Sabha) relating to Irregutar
Release of Woollen Garments
under a misdeclaration as Rags.

Forty-first Report on  Action
Taken by Governmcot on the
recommendations of the Com-
miuec contained in their Hundred
and Eighty-first Report (Fifth
Lok Sahha) relating to Emer-
gency Agricultural  Production
Programme.

) Forty-second Reporton Action

Taken by Government on the
recommendations of the Com-
mittee contained in their Two
Hundred and Tenth Report
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Assurances Report

(Fifth Lok Sabha) on Naval
Dockyard Expansion Scheme—
Miniatry of Defence.

(10) Forty-seventh Report on Action
Taken by Government on the
recommendations of the Com-
mittee contained in their Two
Hundred and Ninth Repo
(Fifth Lok Sabha) rclating lo
Export of Leather.

(11} Fifticth Report on Action Taken

by Governmeat on the recom-
of the C

contained in their Hundred and
Seventy-third Report (Fifth Lok
Sabha) relating 1o Directorate
of Advertising and Visual Publi-
city.

13 12 hre.

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND RESO-
LUTIONS

Texta Rerort

L OO B (w:l) :
I beg to present the Tenth Report of
the Committee on Private Membery'
Bilis and Resolutions,

COMMITTEE ON SUBORDINATE
LEGISLATION

FoortH RepPoRT

SHRI SOMNATH CHATTER]JEE
{Jadavpur) : I beg to present the Fourth
Report of the Committee on Subordinate

Legislation.

COMMITTEE ON GOVERNMENT
ASSURANCES

Firer Report

SHRI YAGYA DUTT SHARMA
(Gprdaspur) : T beg _to present the Fimt
Report of the Committee on Goverpment
Asyurances.

(SAKA) 166

3313 hrs.

*PUBLIC SECTOR IRON AND
STEEL COMPANIES (RESTRUCT-
AND MIS NEOQUS
PROVISIONS BILL

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) :
I beg ‘to move for leave to introduce a
Bill to provide for restructuring of the
iron and steel companies in the public
SeCtor 5o as to secure better management
and greater cfficiency in their working
and for matters coanccted therewith
or incidental thereto.

MR. SPEAKER : Motion moved :

“That leave be granted to introduce
a Bl to provide for restructuring
of the iron and stecl companies
in the public scctor so as to
sccure better managcment and
greater cfficiency in their working
and for matters connected there-
with or incidental thereto.”

SHRI C. M. STEPHEN (Idukki) :
Sir, I opposc the introduction of this
Bill on two grounds, onc technical and
the other substantial. Coming to that
technical aspect, while going through
the Bill I find there are certain provisions
which provide for delegation of power,
¢.g. power to alter the conditions of
service of employees, power to form
associstion of companies, power to
remove difficulties, power to alter the
share structure of the companies by
notification. These, according to me,
arc delegatory powers but I find there is
no memorandum attached to the Bill,
v:rhich gives details ojf the powers o.f

o P
in the Bill, which it one of the mandatory
provisions.

Then. this Bill provides for taking over
of certain companies ; it is not exactly
taking over, but companies which are
today under the management of SAIL
will become independent companies,
directly under the control of the Ministry.
But there is no financial memorandum.
1 do not know. I would like to get some
light on this point. Is it the contention
of the Minister that when these com-
panies, which were being managed b

SAIL so far, will he taken over by the
Ministry. there will be no additional
expenditure, no additional staff. nothing
of that sort ? Apparently, it' will involve
an additional expenditure, in which case
there should be a financtal memorandum,

«2 550kl in Guzstts of Tnlia Betraocdiaary
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